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- WRITTEN Aiuswsas TO QUESTIONS
Strike by Workers of Durgapur Steel Plant

"'¥302. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of STEEL AND
MINES ‘be pleased to state 3

(u) wh:the.r the attention of Government
has beendrawn to the one-day strike of the
workers of the Loco Shop and other units of
the Durgapur Stecl Plant on the 5th November,
1971 ; and

() if so, the reasons therefor ?

THE MINISTER OF STEEL AND MINES
(SHRI S. MOHAN KUMARAMANGA-
LAM) ; (a) Yes, Sir,

_ (b) .The Hindustan Steel Employees’ Union
(HSEU), at whose instance the workers resorted
to the strike, bad submitted a charter of nine

: denundn along with a strike notice. The main
demands were finalisation of manning of certain
units for the 1.6 million stage and upgradation
of .the post of rail cranc helpers in the Dicsel
Low Shop.
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*39¢. SHRI DINESH JOARDER Wﬂ!
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

* {a) whether a large number of closed indus-
trial firms and factories in West Bengal are
withholding the dues of workers towards Em-
ployees’ Provident Fund and Employees® State
Insurance Scheme ; and

{b) if so, the steps taken by Government to
force the employers of these firms to pay the
legal Provident Fund and Employees State
Insurance benefits to the workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K, KHADIL-
KAR) : (a) and (b). The Provident Fund and
the Employees State .Insurance Corporation
authorities have reported as under :—

Emplayees Provident Fund

There were 23 closed un-cxempted establish-
ments as om:30, 6; 197] which defaulted in
payment of provident fund contributions of
Rs, onc lakhs and above on account of emp-
loyers’ and employees’ shares of provident fund
contributions as well as arrcars of prescoverage
accumulations and those on  accouat of cancel-
lation of exemption as on 30, 6, 1971. -

Legal action by way of prosecutions/recovery
proceedings has been initiated against most of
the defaulting. uo-exempted establishments..
Criminal. cages for breach of trust have alio
been injtiated against certain empioym. Cer-
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